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Frocorement of Wheat
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L bt Krishan Lal - 1 Will the Chief Mimster be pleased to

~ state the total quantity of wheat procured by the different State Government
- Agencies, Central Government Agencies during the year 2001 to-date;
- togetherwith the income accrued to the Market Committees in the State ?
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: - Department of the State Government ?
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| ‘"‘reaﬁ.en of 2 Division of Electricity Board
: *668 Shn Amar Singh Dhanday : Will the Chief Minister be pleased to -

SMLE“‘“

{1} whether there is any propmal under consideration of the
Government 1o create 2 Division of Electricity Board in Guhla:
and

(5 if 50, the time by which, it is likely to be created ?
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Setting up of Agricuiture Based Indusiry at Dabwali

%636, Dr. Sitz Ram : Wili the Chief Minister be pleased to state whether
there is asy proposal under consideration of the Government to set up an
agriculure based industry in Dabwali in near future; if so, the details thereof ?
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Opening of PHCy

482, Kl BhagWan Sabat Rawat ; Will the Minister of State for Health
be pleased to state, whether, there is any proposal under consideration of the
Government to open PHCs at Uttawar, Nagat fat and Aurangabad in Hathin
consiiivancy 7
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Receivieng of Grant
%681,  Shri Moola Ram ;: Will the Chief Minister be pleased to state
the detail of the aid/grant, if any, seceived by the State Government under the

Accelerated Rural Water Supply Scheme during the year 1998, 1999, 2000 and
2001 to-date separately 7
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Mr. Speaker : Questions Hour i3 over.

P 45 (1) % i e ) e e vl T aneif e
" Yamuna Action Plan

661 Diwan Pawan Komar ; Will the Chief Minister be pleased to state
the name of the cities in which the works under Yamuna Action Plan has been
undertaken by the Government, along-with defails of the works.
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Dwar Shri Goyal,

As you are aware, diis Minisory is 1mp1&'mnaug Yamuss Action Plan in
Harvana, Delbi and U.P, The works in Haryana are-being implemented by the
Public Health Engineering Department. The share of Haryana in the total cost of
Rs. 510 crore of the on-going works of YAP is about Rs. 226 crore. In addition,
projects amounting to Rs. 30 ¢rore for Haryana are under cmmderauon for approval
under the second phase of YAP.

2'.---3 YAP is an mxtcma]ly aided pmject with assistance Lummg from the
Japan Bank for International Co-operadon {JBIC). This is a priority project for
both JBIC and Government of India and % 1o be completed smot]y according to
a fixed time schedule,

3. The performance of Haryana in the imiplementation of ¥ AP has besn
excellent duting the past 4 years. This has been recognized 'not only by this
Ministzy but by IBIC also. I am surg, the State Government will follow the same
rend for the admmn,ai wotks which are now under mnmderauon for the second
phase.

4. The project is to be completed by March, 2002, Thus, about 15 months
only, are left to complete some of the left over works of the first phase and the
additional works now being considered for the second phase. For this purpose, it
iz necessary that the field engineers, pacticularly at the lovel of Execntive Engineers
and Sup&nntcndmg Engineers who are familiar with the project as well as IBIC
procedurds are not trapsferced Bl the project is compleed.

With ragards,

Yours sincerely,
Sd/- :
L o (AM. GOKHALE)
Shri L.M. Goyal, Chief Secretary,
Government of Haryana,
Chandigarh. ‘



(022

f @

*657. Dr. Blslmn Lal Sainj : Will the Chief thsmr be pleagsed to state.
()

®
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Cases of Road Accidents -Registered in the State

the: tt)tal tiimber of the cages of road awndants occurred/reported
in the State doring the year 1‘?99 2000 and 2000-2001,
togetherwith the number of persons died and injured separately in
the said accidents; and i

the wial number of cases of road acciheuts registﬂred in the State

duxing the year 1996, 1997,1998, 1999 apd 2000 togetherwith the
nmber of persons died and injured sr:parately in the said accidents 7
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- Construction of Road from Samda to Alewa

#686, Shn Ram Kumar Katwal : Wil the Agriculture Ministerbe pleased
to state whether there is any proposal under consideration of the Government to
construct a road from village Samda to Alewa in Rajound consntuency if sqr, the
details ikereof 7 ‘
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Repﬂir of Roads of Bakdev Nagaz

+663. Snt. Veena Chibber: Will the Mintister of State for ch:al Govemment
be pleased to state.

()  whether it is a fact that the roads in Baldev Nagar of Ambala C:xty
are damaged badly; and ;

(&) . ifso,the time by which the aforesaid roads are hke.ly m be Tepaired ?
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*630. Dr. Ram Kumar Saml Will the Chief Minister ba pIeased to State

(@)  the detils of the amount allocated under Indira Aawas Yojana dttrmg‘

the year 2000—2001 togetherwith the amount apent 80 far ﬁnere&om o
o and - o

{b) the dmmc;tvwse nmnber of hnuses c:onsmtcted under’ the scheme
referred to in part (a) above during the said period 7?7
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Upgradation of Schools of Badhra Constitusncy

#6896, Shri Ranbir Stogh ;Will the Minister of Staie for Education be
pleased to state whether there is any proposal under consideration of the
Government 1o up-grade any school of Badhra Constituency during the year
2000-2001; if so, the pames thersof 7

- T o =Y (S geTgR ¥E) ¢ < i, wﬁmaﬁaﬁzooo-zom &
RE Prefafee 14 femergl o oo S8R TR e ‘

I o

© m NP

1.

A A fse




(2)26 | ' wfoarns B wm [12 7, 2001

| oo 4 afve et
12, ENE
18, ==
14, siE T ()
- Construction/Renaly of Roads

*634 Ch. Nafe Singh Rathi ; Will the Minister for Agriculture be pleased -
to state the totz] Kilometres of roads sonstroctedfrepaired by the Haryana State
Agricultural Marketing Board separately in the rural areas dunng the period from
1991 to 2001.

PR ﬂww%ﬁﬁﬁq)'aﬁmmmﬁﬁwmﬁmmm@
2001 (1-1-1961 & 31-5- 2001)a%wf€rﬁﬁmﬁrmﬂﬁmhﬁwmm§aﬁm
wzeit o Mot/ o —

1. PffE v weard - 4793.77 frorfo
2. e A g T 4026.20 ot

Chaupals for 8.C/B.C.

628 Shrl Krishan Lal : Will the Chief Minister be plcasmd t{) state whether
any new Chaupals of Scheduled Castes/Backward Classes have been constrictsd
in the State during the period from 1st Tuly, 1996 to 23rd June, 1999 and 24th
June, 1999 to 31st March, 2001; if so, the details of the expenditure incurred
therson ? ' .
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Construction of ‘Water Works at ’*Iiﬂana

*§77. Shzi Balbic Stmgh : Will the Chief Minister be pleased to state
whether there is any proposal under consideration of the Governenent to constrast
water works in village Nidana in Mebam Constituency; if s0, the time by which
the aforesaid water works is likely to be completed ?
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Canal Colony, Pundei

*649, Shri Tejvir Singh : Will the Chief Minister be pleased to state the
date on which the land for the construction of Canal Colony, Pundri was acquired
togetherwith the time by which the construction work of the said colony is likely
1 be started/completed ?
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Grain Market in Guhlz and Siwan

*#669. Shri Amar Singh Dhanday : Will the Minister for Aericulture be
" pleased to state whether there 15 any proposal under consideration of the
CGovernment 10 consirugt # now Grain Market i Gubla and Siwar ?
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Opening of J.B.T, Centre at Chautala

*G79. Dr. Sita Ram : Will the Minister of State for Educ:ation--b’eﬁleased to
State whether there is any proposal under consideration of the Government to
open I.B.T. Centre in Village Chautala District Sirsa 7
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Constraction of a Grain Market/Subzi Mandi at Ambaia (Lantt
34, Shri Anil Vij : Will the Minister for Agriculture be pleased to state—-

{a)  whether there is any proposal under consideration of the
Governmient to construct a new Anaj Mandl Subzz Mandi and
‘Chara Mandi at Ambala Cantt; and

by . . -if 50, the time by which the'’ af0re=;a1d proposal is hkely to ha
mater'lah?ed ?
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Canal Based Water Supply Scheme for Arabala Canti.

35. Shri Anil Vij : Will the Chief Minister be pleased-to state-—

{a) whether any Canal Based Water Supply Scheme for drinidng water
Lias been aporoved by the Government for Ambals Cantt; and

() if so, the details of the amount earmarked/released for the above
said scheme and the time by which the above scheme is likely o be
materialized ? ‘
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Corpstruction of Additional Rasme bn Covernment Collegs, Asmbala Contt.

36. Shri Anil Vij : Will the Minister of State for Education be pleased to

state—

(#)- whether there is any proposal ander cons:deratmn of the
Governiment to construct additional rooms ami 10 ‘iritroduce new
courses based on information techaology o any nther courses in
Government Collepe Ambala Cantt; and 7 howbanmos

by if so, the fime by which the at’cm:said pmﬁos
mdtf.:nahzﬂd ? ik e
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Judiciai Compies at Ambala Cantt.

38. Shri Anil Vij : Will the Chief Minister be pleased to state whether
there is any proposal under consideration of the Government ta comstruct 2 Tndicial
Complex at Ambaia Cantt., togetherwith the time by which the Civil Courts are
likely to be shifted from Ambala City to the said complex ?
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M, Speaker ; Hon’bie Members, under rule13(1} of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly, [ nominate the
following members to serve on the Panel of Chairpersons :-

(1) Shri Bhagwan Sahai Rawat

() Silm'lRajinder Singh Bisla

(3) Capt. Ajay Singh Yadav

{4) Shri Chander Bhatia

(i) wnferepy wfifer

‘Mr. Speaker ; Hon’ble Members, under rule 303(1) of the Rules of
Procedore and Conduet of Business in the Haryana Legislative Agsembly, |
sowinate the following roensbers 1o serve on the Commities on Petitices v

(1) Shri Gopi Chand Gahlot, - Ex-officio
Deputy Speaker - Chairperson

% Shri Bhagwan Sahai Rawat " Member

{3) Smt. Veena Chhibbar ‘ ' Member -

'(4) Shri Atibay Singh Chautala  Member

(5) Ch. Zakir Hussain S Member
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Mr. Speaker : Hon’ble Members, I report the time table nf various business
fixed by the Business Advisory Cormmittee, as under :—
The Conmaittes metat 10.00 AM. on Mund.ay, the 11th June, 2001 in the
Chamber of the Hon'ble Speaker.
“The Commitiee recommends that uniess the Speaket otherwise directs
- the Assembly, whilst in Segsion, shall meet on Monday, the 11th June,
2001 at 11.00 A.M. and adjourn after the conclusion of the Business
. entered i the Tist of Business for the day without question being pur.
- OnTuesday, the 12 June, 2001 the Assembly shall meetat9.30AM.and
- adjourn at 1,30 PM. without guestion being put and shall meet againat
L 2.00 PM. and adjourtument after the conclusion of the Business entered
. infhe List of business for the day. \ i
The Commmittee after some discussion also recommends that the busimess
om i1th & 12th fune, 2001, be transacted by the Sabha as foilows 1 .
Monday, the 11th June, 2001 1. Obimary References. (11.00AM)
Tuesday, The 2th hume, 2001 1. Questions Hour.
{930 A M) (1at Siiting) ‘

" 2. Presentation and 3daphon of F!I'St Report
. .of the Business Advisory Committee. .
3. Papers to be Jaid/re-laid on ﬂm table of
"the House. - :
4 Presentation, D1scu351m1 & Vﬂtmg on
Excess Demands over.-grants and
appropriations for the years 1995-96 and '
199697, i
: 5. Legislative business. '
Tuesday, The 12¢h fune, 2001 L Moetion under Zule 15 regarding Non-
(2.00 PM.} (2nd Sitting) . stop sitting.
© 2. Motion under Rule 16 regarding
- adjonrnment of the Sabha Sthe-die
3 The Haryana Appropration (No.3) Bill,
© 2001 intespect of Bxcess Demands over
grants for the years 1993-96 and 1996-97,
4 . Any other Business.
Rr Epea.-mr : Now, e Paﬂmmmfaryrhmrs Miinister will move the modon
regarding the adeption of First Report of the Business Advisory Conznittee.
Finance Minister (Prof, Sampat Singh) - Sir, Ibag o move—
That this House agrees with the recommendatiot cumamed in
B the First Report.of Business Advisory Coumuttee
Mr. Speaker : Motion moved— - ‘
That this House agrees with the reconnnendalwns cnntamed in,
the First Report of Business Advisory Committee.
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Mir. Speaker : Question is—

. That this House aprees with the mconnnendahons r:ontamed in the
 First Report of Business Adv:sory‘ Committee.

- The motion was carried.

o waﬁﬁmmﬁn@w 'ﬂ;‘rmaﬂw
‘ Mr Speaker Now, 3 Minister will lav/ra-lay the papers on the Tabls of the
House,

Fmapce Minister { Pr;uf.‘ Samp.alt Singh) 1 G, X beg to lay on the Table—

The Haryana Local Area Development Tax (Amendment) Ordinance,
+ 2001 (Faryapa Ordinance No. 1 of 2001)

‘511", 1 beg to te-lay on the Table—

The Power Depariment Notification Nn 8.0.156/H.A. 10/98/8323,
24,25 and 55/99, dated the 15t Fuly, 1999, as reqmred under Section
‘55(3) of the Haryana Flectricity Reform.Act, 1997,

" The Power Department Notification No. $.0, 1B6/HIA. 10/98/S523,
""24, and 25/99, dated the 13th August, 1999, as requived ymder Section
55(3) of the Haryana Flectricity Reform Act, 1997,

‘ .'“"ThﬂPﬂwruﬂpmmnNohﬁcahﬁﬂNQ 5.0, 213/H.A. 10/58/35 23,
24, 25 and 55/99, dated the 15th October, 1999, as required under
“Sectioh 55(3) of the Haryana Electricity Reform Act, 1997,

. The Power Department Notification No. $.0. 235/R.A. 10/98/85s 23,
. 24,25 and 55/99, dated the 1 5th November, 1999, as required under
. -Section 55(3) of the Haryana Electricity Reforn Act, 1997.

©'The Power Department Notification No. 8.0, 244/H.A. 10/98/8s 23,
. 24, 25 and $5/99, dated the 30th Novembez, 1992, a3 reguired under
 Section 55({3} of the Havyana Blectricity Reform Act, 1967,

.. The General Administration Departinent (General Servmes)

.. Notification No. GS.K_ 11/Const/Art. 320/Amd. (1)/2000, cated the
- 27th March, 2000, regarding the Haryana Public Service Commission

.. (Limitation of Functions} Amendment Regulation, 2000 as required
" under Artiele 320(5) of Constitution of Fndia.

L , -Thg: Prthbmm, Excise and Taxation Deparﬁneht'ﬁbﬁﬁcaﬁnn No.
. GER.18H A 20/73/8. 64/2000, dated thﬂ‘BrdApﬁl, 2000 regarding
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the Haryana General Saies Tax (Amendment) Rules, 2000, as retprired
under Section 64(3) of the Haryans General Sales Tax Act, 1973,

The Prohibition, Excise and Taxation Departruent Notification No.
GSR.21/H.A20/73/5. 64/2000, dated the 20th Apdl, 2000 reparding
the Haryana General Sales Tax (Amendment) Ruies, 2000, as required
mmder Section 64(3) of the Haryana General Sales Tax Aet, 1973,
The General Admindstratios Departmiedt {General Sevicee)
Notification No. G5.R. 25/ onst./Axt, 320/ Amd: (1)/2000, dated e
23td May, 2000, regarding the Haryana Public Service Corrnizsion
(Limitation of Functions) First Amendment Regulation, 2000, as
requitred under Article 320(5) of Constitution of Tndia.

The General Administration Department (General Services)
Notificaion No. 38 R, 28/Consit./ At 320/Amd. (2572000, duted e
26th June, 2000, regarding the Harysma Poblic Service Conmmission
{Limitation of Functions) Second Amendment Regulation, 2000, as '
required under Article 320(3} of Constitution of India.

"The Prohibition, Excise and Taxation Department Notification No.
" GS&R. 41/Haryana Ordinance 10/2000/5. 26/2000, dated the 27th July,
2000, regarding the Haryana Local Area Development Tax Rules,
2000, as required under Section 27 of the Harvapa Local Area

. Development Tax Ordinanace, 2000.

The Probition, Excise and Taxation Department Notification No.
- GS.R A4/HLA20/73/5. 64/2000, dated the 23th July, 2000, regarding
{2 Haryana General Sales Tax (Third Amendinent) Roles, 2000, as
. required under Section 64(3) of the Flaryana General Sales Tax Act,
- The Probibition, Excise and Taxation Department Notification No.
SR ASMLA0/73/S. 64/2000, dated the 23tk Jaly, 2000, regarding
. the Haryana General Sales Tax {Fourth Amendment) Rules, 2000, a5
 required under Section 64(3) of the Haryana General Sales Tax Act,
Cwm ; S
. The Power Department Notification No. §.0. 73/8L.A. 10/98/8s 23,
24, 25 apd 553/2000, dated the 14th June, 2000, a5 required under
Section 55(3) of the Haryana Blectricity Réform: Act, 1997.
"The Prohibition, Excise and Taxation Department Motification Mo,
GER 7EH.AZU/TIE. 6472000, dated the 14th Decernber, 2000,
. segarding the Haryana General Sales Tax (Fifth Amendment) Rules,
" 2000, as required under Section, 64(3) of the Haryana General Sales
| TaxAct 1973,
" The General Administration Department (General Services)
Motification Ne. G3.R. 4/Const/Art. 320/Amd 2001, dated the
' '16th February, 2001, regarding the Haryana Public Service
" 'Conmemission {Lirstatton of Functions) Amendnrent Regualations, 2001,
- as required under Article 320(35) of the Constitution of India.
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. 3in, I'beg to lay on the Table-— -

The Probibition, Excise and Taxation Depamnﬂnt Notification No .
GS.R. 13/H.A20/73/8. 6472001, dated the 22nd May, 2001, reparding
the Haryana General Sales Tax (Third Amendment) Rules, 2001, as
" - required under Section 64(3) of the Harvams General Sales Tax Act,
T rES .
The Administration of Justice Department Notificition No. 20/17/
2000-45K7), dated the 1%th Octoher, 2000, regarding the Haryana
State Lepal Services Authority { Amendment) Rules, 2000, zs required
under Section 30(2) of the Lepal Services Authorities Act, 1987,
| The 33rd Annual Report and Accounts of Haryana Agro-Industries
.. Corporation Limited for the year 1999-2000 a3 requited vnder Section
 619-A(3) (b} ofthe Companies Act, 1936. .
. The Grawt Utilisovion Certificate and Andit Report for.the year
1998-92 of the Chaudhary Charan Singh Harvana Agriculiural

. University, Hizar ag required under Section 34(5) of the I—Iaryam
and Punjab Apricultural Universities Act, 1970,

auf1995-96w1996 97%@%%%&%
i TRgE weEE! S e '

Mr. Speaker : Now, the Finance Minister will present the Excess Demands
gver Grants and Appropriations for the years 1995-96 and 1996-97:....

Finance Minister (Prof. Sampat Singh) : Six, I beg to pm‘ééﬁ.t the Excess
Dermands over Grants and Appropriations for the vears 1995-96 and 1996-97.

Mr, Speaker : Hon’ble Members, now the dﬁéussion.and voting on the
Excess Demands over Grants and Appropriation for the years 1995-96 and 1996-97
will take place. As per past practice and in oxder 1o save the time of the House all

' the demands on the order paper will be deemed to have been read and moved

together, The Honble Members can discuss any demand but they are requested
to indicate the demand number on which they wish to raise the discussion.

(i) Demands for the year 1995-96

That a grant of 2 sum not exceeding Rs.9,79,92,268/m be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Agsembly for the year 1995-36 i respect of Home, ' ‘

That a grant of a sum not exceeding Rs. 24,42 83,405/« he made to regularise

the charges already incurred in excess of the grant voted by the L&gislatwe
Asgernbly for the year 1983-96 in respect of Revenue,

" That a grant of a sumnot excéeding Rs. 91,82,674/- be made to regularise
the charges already incurred in excess of the grant voied by the Legislative
Assernbly for the year 1995-96 in respect of Excise and Taxation. v
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‘ Thatz zrant of a sum not exceeding Rs. 1 ,72,78,547/-be made to reguiarise
the charges already incurred in excess of the grant voted by the Legislative
Asgembly for the year 1995-96 in respect of Finance. . C

. That a grant of a sumnot exceeding Ks. 4,56,76,387/-be made to regularise
- the charges already incurred in excess of the Graat voied by the Legiglative
. Assernbly for the year 1995-96 in respect of Buildings and Roads,

Thata grant of s sum not sxeveding Rs.18,81.35,921/-bermade to regularics
the charges already incurred in excess of ihe grant voted by the Legisiative
Assembly for the year 1995-96 inrespect of Education. ‘

That  grant of 4 sum not exceeding Rs. 26,63,000/- be made to regularise
the charges already inourred in excess of the grant voted by the Legislative
Assetrbly for the year 1995-96 in respect 'pif; Soeigl Wélfgiré and Rehabilitation.

That & giani of a sum not exceeding Rs. 16,90,592/- be made to reguiarise
the charges already incrared in excess of the gront veted by the Legislative
Assershly for the year 1995-96 m Respect of ltrigation.

~ Thata grant of a sumnotexceeding Rs. 2,22,35,060/- be made to regularise
the charges aircady incurred in excess of the grant voted by the Legiclative
Assemblyﬂt.‘or the year 19935-96 in respect of Awimal Husbandry. L

That a grant of'a sum not excceding Rs. 5,18,25,252/- be made to regularise
the charges already incurred in excess of the granit voted by the Tegislative
Assembly for the year 1995-96 in respect of Transport. ‘

(it}  Demands for the year1996-97 : :

Thata grant of 2 sum not exceeding Rs. 8,80,60,142/- be made to regularise
the charges already incurred. in excess.of the grant voted by the Legislative
Assembly for the year 1996-97 in respect of Home. ‘ :

~ Thata grant of a sumnot exceeding Rs. 26,61,49,600/- be made to regularise
the charges already mowired in excess of fhe grant voted by the Legislative
Assenibly for the year 1996-97 in respect of Finance. L o

© . That a.grant of a sumnot exceeding Rs. 6,70,76,120/- be made to regularise
the charges already incurred in excess. of the grant voled by the Legislative -
Assembly for the year 1996-97 in respect of Buildings and Roads. ‘
 Thatagrant of a sumnot exceeding Rs. 32,25,32,416/-be made to regularise
the charges already incurred in excess of the: grant voted by the Legislative
Assembly for the year'1996-57 in respect of Education. .

That a grant of 4 summ not exceeding Rs. 4.00,59,043/be made to Tetiarige
the charges already ineurred in excess of the Grant voted by the Legislative
Assembly for the year 1956-97 in respect of Animai Husbandry.

Thata grant of a s sot exceeding Rs. 1,17,25,591/- be made to regudarise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1996-97 in respect of Transport.

Mr. Speaker : Hon'ble Members, now I shall put varicus dernands for the .
year 1995-06 to the vote of the Houze, ‘ , ' '
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'Mr.‘Speaker 1 Question. iy —

That a grant of 4 sum not exceeding Rs. 9,79,92 268/-be made to
regularise the charges already incurred in excess of the grant voted
by the Legislative Assermbly for the year 1995-96 in respect of Horue.
That & grant of a sum not exceeding Rs. 24.43,83.405/-be made 1o
reenlarize the charges already incurred in excess of the grant voted

by the Legislative Asserbly for the year 1995-96 in respect of
Bovenue,

That a grant of a surn not exceeding Rs. 91 82,674/- b made to

repularise the charges already incurred in excess of the grant voted

by the Legislative Assewbly for the vear 1995-96'in respect of

"Excise and Taxation.

- That 2 grant of a sum net excesding Rs, 1,72,78 547/-be made to
regwiarise the charges already imcurred in excess of the grant voted
by the Legisiative Assenibly for the year 1995-96 in respect of
Finance. .

‘ The motion was carried.

Mr. Speaker Qliesﬁon 15—

‘That a grant of a sign not exceeding Rs. 4 56 76 337/—be made to
regularise the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 1995-96 in respect of
Puildings and Roads.

That a grant of a sum not exceeding Rs. 10,81,35,921/-be macle to
regalarise the charges already incurred in excess of the grant voted
by the Legislative Assembly for the year 1995-96 in. respect of
Education.

_ The motion was carried,
Mr. bpeaker : Questionis—

That a grant of a surn not exceeding R& 26,63, 000/~ he made to
regularise the charges aleady incurred in excess of the grant voted

by the Legslative Asserbly for the year 1995-96 in respect of
Social Welfare and Rehabilitation,

‘ The motion was camerl.
Mr. Speaker : Question jg..

That a 'gramt of & sun not exceeding Rs. 19,90,5923/- be made to
regularise the charges already incurred in excess of the grant voted
by the Legislative Assc:mbly for the vear 1995-96 in respect of
Tmgation, -

The motion was carried.
Mr. Speaker : Questmn is—

That & grant of a sum Bt exceeding Rs. 2, 22 35 Oﬁl}f- be tnade to
regularise the charges already incurred in excess of the grant voted
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by the Leg1slat1va Assembly for the ye:ar 1995~96 m respcct of
o Ammal Husbaudry

‘ . The monon was t:an'zed
M‘r. Speaker Questmm .

That a geant of a sum not exceedmg Rs. 5,18, 23, 252/— be made to
~ regulariss the charges aiready incwrred in excess of the grewt voted
o by the Legislative Asgembly for the year 1995 06 iR Tespect of
e Transport
' . The motion was carried. .

- Mrn Speaker Hon’ble Members, now 1. shall put thxt varioas de:nmnds for
the year 199697 0 the vote of the Houge.

Mr.Speaker.Questmms— A

That a grant of 2 sum not exceeding Rs. 8,80, 60,142/~ be made to
regularise the charges slready incurred in excess of the grant voted
‘ by the J_.agislatwe Assembly for ibe year 1996-37 in respect of
The motion was carried. |
Mr Speaker Queatl(m is—

That a grant of a sum not exceeding Rs. 26 61, 49 600/— be made to'
“reguiarise the charges already incurred in excess of the grant voted
" by the Legislative Assembly for the year 1996-97 in respect of
.- Finance.
The m'azz'on, was cartied.
- My, Speaker : Question is— '

That & grast of a sum not exceeding Rs. 6,70,76, 120/- be made: 0
" regujarise the charges alréady incurred in excess of the grant voted
by the Legislative Assembly for the yem‘ 1996 -97 in reéspect of
Buildings and Roads.
. Thatagrantofa sim not exceeding Rs. 32,25,32,416/- be made to
‘regularise the charges already incured in excess of the grant voted
" by the Legislative Asscmbly for th& year 1996-97 in respect of |
- Education. \ ‘

The motion was carried,
Mn Speaker ; Question it—.

' That & zrant of a sum not exceedng::. 4,00, 59 043/-!3& made to mgulansa
the charges already incurred in excess of the gram voted by the Legislative
Asse:mb]y for the year 1996-97 in respect of Animal Husbandry.

The motion was corried.

e
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Mr. Speaker : Question is—

That 4 grant of 4 sum not axcsmdmgks 1 17,25, 501/ be made torcgulansc.,
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1996-97 in respect of Transport. .

The motion wes cdrried.
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1. ﬁmmmuﬁmm 2000

Mr Speaker Now, a Minister will introduce the Haryana Mummpa_l
Corporation (Amendment) Bill, 2001 and will also meve the motion for its
consideration.

. Finance Miuister i(Frof. Sampat Stvgh} : 8ir, [beg o infroducs the Harysna
Municipal Corporation {Amendment) Bill, 2001,

Sir Falso beg to move -

That the Haryansa Municipat Corp@ratmn (Améndment) Bill be
taken into Consrderatmn at once. ,

- M. Speaker: Motion moved— . -

" That the Haryana Mumicipal Cﬂrporatmn (Amndment) Bill bf:
- taken into conszderatmn at once,
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(@) leave to make the motion must be asked for after qucsutms and
before the business on the list for the day is entered upon;
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' motion which he proposes to make. ‘
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e TR (TRRE)
Mr.Sp& Eer s Question is —

_That the Haryana Mumc'pal Corporation (Amendment“ Hﬂl he
taken into conzideration at once.

The motion was carvied.
Mr. Speaker : Now, the House will consider the Bill clause by clause.
Clause-2
Mz, 3peaker : Question is —
- That Clause 2 stand part of the Blll
The motion was carried. | L
| . Clawsel B
Mr.Speaker Question i5- |
That Clagse 1 immd part of the Bﬂl
 The motion was camed
Enacting Fm‘mula
Mr. Speaker : Q.Jestmn ig
That Enacting Formula be the Endeting Formula of ﬂw Bill.
The motion was ::amed
.. Tiie
Mr. Speaker : Question is —
That Title be the Title of the Bill,
The motion was camed D
: ‘,Mr Epeaker : Mow, 5 Mindster will move than‘ the B b@ 1;3555&:«:!
. ‘ .:Fmance Minister (me Sampat Smgh) Su‘ I ‘bcg t:o MOVes
; Thai ine Bill be passed.
L ‘M!' Speaker : Motion moved—
T That the Bill be passed. .
' Mr. Speaker : Question is —
That the Bill be passed.

- The motion was carried.
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2. & 1% Few fhwrn’lamaﬁzﬁm (Refi=r) R, 2001

Mur. Speaker ; Now, a Minister will introduce thg Gﬁod Conduct Prisoners’
Probatioral Release (Repeal) Bill 2001 and will also move the motion for its
consideration.

Finznee Minister (Prof, § Q"'ammi ‘Siﬁéh'\ &ir, I beg to introducs the Good

77 Conduet Prisoners’ Probational Rcleasﬂ (Repeal) Bill, 2001.

Sr.r I ajso beg 10 movau

That the Good Conduet Prisoners’ Probational Release { Repeal)
'Bill be taken into consideraton 4t once.

Mr.Spéaker : Motion moved —

That the Good Conduct Pﬁsews Probational Beloage ma“m“
Bill be taken into consideration at once.
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Wwéﬁlmmﬁgﬂm &Q%‘é‘a-—rwwﬁ'\'mﬁmwﬂma
Mr. Spaaker:Questlcmlsm

That the Good Conguct Prisopers’ Probational Release (Repeal)
Bl be sken into congidesation st onog.

| The movion was carried. o |
Mr. Speaker : Now, the House will consider the Bill clause by clause.
| y Clm;se-; -
M. Speaker : Question is —
That Clause 2 stand part of the Bifl.
The motion was carvied,
Clanse-1
M. Spealker: Quésﬁon is - i
That Clause 1 stand part of the Bill.
The motion was carried.
Enacl:mg Formu!a |
Mr. Speaker : Question 15—

S EN

That Enacting Formul; b'eth;e E}‘l?:t:ntfg Formula of the Bill.
The motion was cmrricd.
Title
Mr. Speaker : Question ig—
That Title be the Title of the Bill. -
The motion was came’d
Mr. Speaker : Now a Minister will move that the Bill be passad
Finance Minister (me, Sampat Singh) : Sn‘,I bgg 10 MOVe—
That the Bili be passed.
Wir. Speaker : Motlon moved..-
~ That the Bill be passed.
Mr. Speaker : Question iz~
That the Bill be passed.

The monon was cczrr:ed
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3. ﬁmmqﬁm%ﬁmﬁam(mﬁfa)ﬁa 2001 -

Mir. Speaker: Now, a Minister wili introduce the Haryana Local Area
Development Tax (Amendment) Bill, ?001 and w_dl alto move the motion for its
mnsxdamtion

Finanes Minister (Prof. Samper Singh) ¢ 3ir, T heg o introtucs the Harvena
Local Area Developraent Tax (Amendment) Bl“ 2001

Sir, T also beg to move—

That the Haryana Local Area Development Tax. (Amendmmt) Bilt
be taken into consideration at once. ‘

Mi. Speaker : Motion moved o

That the Haryana Local Area Development Tax (Amendmen) Bill
be taken into conmdﬂratlcm at once. .

Mr. Speaker : Quesmn is—

That the Haryana Local Area Development Taxl(Am&nd:mc:ﬁt) Bl
be taken into consideration at once. -

: The motion was carried,
Mr. Sp‘eﬁkef i Now, the House will consider the Bill clause by clause.
Clause-2
Mr. Sneaker : Questionis—
That Clauge 2 stand part of the Bill. .
- The motion was carried.
Clause-3
Mr. Speaker : Qiiestion ig —
That Clause 3 stand part of the Rill,
The mc;r.ion wzs, ﬁarrz‘éd‘
| uause-é
- M. Speaker Quesmn i
That Clzuse 4 staod part of the Bill,
The motion was carried.
Clause;l
| ‘\/Ir. Speaker : Question is— .
That Clanse 1 stand part of the Bﬂl. ‘

The motion was carried.

&
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‘ Enag:ﬁng Fofmll;la
Mr. Speaker : Quéstion ige—
That Enacting Formula be the Bracting Formula' of the il
- The motion was cavvied,
o  Title
. Mr. Spmker Questicm 15—
- That Title be the Title of the Bill.
‘ \ The motion was carried
| Mr Speaker Nc:w, a Minister will move that the Bill he passed
. Finance Minister {Prof. Sampat Smgh) : 8ir, Theg to move—
- That the Bill be passed. |
- Mr. 'Spe'a'ker Mction moved—
. That the Bill be pamed
'Mr, Speaker Qucstmn is —
That the Bill be passed. -

 The motion was camed

a4 ﬁsﬁwwﬁm%w(mﬂ"@%)ﬁﬁ 2001

L Mr Speakar Now. a Mmister will mtroduce the Haryana
General Salés Tax (Amendmert) Bill, 2001 and will also move the motlon for its
consideration, . ‘

E u_lﬁ.ﬁn_ﬁ umj"lﬁi‘ I\P.l.,ll. qaiﬁpﬂt ;.1.1.1'15,111 S;f i ‘Gﬂa mﬂ uxu\dﬁcﬁ the H-‘SI‘:;‘&H&
General Sales Tax (Amendmem) Bill. 2001. ‘ ‘

- 8in1 alsu heg 1 move-

‘ That the I—Iaryana General Sales Tax (Amendment) Blll be takr.m
into corlmdemtmp at cmue

: ' .
Mr Speake; Mnt.m'i tmoved— . e
That tha HE}'} ans Cranoral Relne Tew fp_mﬁ-ﬂdmﬂﬂﬂ Eiﬂ b.ﬂ talan,

. 111L(J consideration at once.
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Mr, Spoaliar : {mestion ie—

That the Haryana General Sales Tax (Amendment) Blll be taken
. into consideration at once.

The moticn was carvied,
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M. Speaker : Question js—

TR e W, f12 %, 20m

Mr. Speaker : Now, the House will consider the Bill clanse by clause.
Clanse-2 :
Mr. Speaker : Question is—
That Clanse 2 stand part of the Bi].!
" The moticn we carried,
- Clanse-3
Mr. Speaker Qucst:cm jg— T
- That Clause 3 stand part of the Bill, - .
The motion was carried.
Clanse-4

That Clause 4 stand part of fht: Bill.
The motion was carried,

Clause-3

er : Question is—

o That Clause 5 stand part of the Bill..

| The motion was carried.
Clanse-6

- "'Mr.'Spé“ﬂ'ker : Question g

“That Clause 6 stand part of the Bill.
The motion was carvied.
Clause-1

- Mr, Speaker t Qm:stmu iI—

That Clanse 1 stand part of the Bill. .

The motion was carvied.

-

Hnacting Farmuia
Mr. Speaker : Quesmn is—
Thai B nnactmg Formula be the Fnac,tmg Tr::-rmma of the Bill.
The motion was carried.
Title
Mr. Speaker : Question is— .
That Title be the Titlé 'of the Bill.

The motion was carried.
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M. Speaker : Now, a Minister will move that the Bill be passed.
Finance Minister (Prof. Sampat Singh) : Sir, Ibeg to move- |
That the Bill be passed.
Mk Speaker : Motion moveda.
That the Bl be passed. '
Mr. Speaker : Quc:sti(m Rgean |
That the Bill be passed. .
The motion was cervied.

5. f om = sl (ARWEY dbir (sfRero aftste) R, 2001

Mir. Speaker: Now, the Town and Country Planning Minister will
introduce the Punjab New Capital (Periphery) Contrel (Haryana Amendment)
Bill, 2001 and will also move the motion for its cnns:dcratmn

R G T ST T (sft frerer fre): onuer wEiew, 6 R deira = Hiiee
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form =)
Mr. Speaker : Motion moved...

That the Punjab New Capital (Pcnphery) Comml (Haryana
Amendment) Bill be taken into consideration at once.

" Mr, Bpeaker : Question iv—

That the Punjab New Capital (Feriphery) Control  (Haryana
Amendrment) Bill be taken into consideration at once.

The motion was carrigd.
Mz, Speaker : Now, the House will consider the Bill clause by clduw
Claise-2
Mz, Speaker : Question igm _
That Claunse 2 stand part of the Bill,
The motion was carried.
Clanse-3
Mr. Speaker : Quastion is—
That Clause 3 stand part of the Bill,

The motion was carried.
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Clagse-1
Mr. Speaker : Question is— "
That Clause 1 stand paxlt'.;:}f' the Bl
The motion was caried.
Enacting Formuia
Mr. Speaker ; Questionis— e _
That Enacting Formula be the Enaic:ﬁﬁg Tormmia of the Bill,
The motion was é&rﬁ'ed. :
-'Fitle
M. Speaker : Question PR .
That Title be the Title of the Bill.
‘The motion was caw;.ied.

Mr. Speaker : Now, the Town and Country Planning Minister
will move that the Bill be passed. ‘

TR gd T aprEiier wet (o ere e sieng wEeT, F ey g €
Rrer iRt fopar W
Mr. Speaker : Motion moved— |

| That the Bill be passed.
Mz, Speaker : Question is— ‘
Thai ie Bill be passed.
The motion waé‘cdn-z‘ed_

M. $peaker : Now, the House is adjourned till 2.00 P.M. today.

*11.54hrs,| {The Sabha then *adjourned tili 2.00 P.M. twoday, the 12th June,
2001) . s

| 33380-H.V.8-4.G.P., Chd.




